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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 49/2020
BANDHUA MUKTI MORCHA, NGO APPLICANT(S)
VERSUS

RAJEEV KUMAR & ORS. RESPONDENT(S)

ACTION TAKEN REPORT FOR AND ON BEHALF OF DPCC IN
COMPLIANCE OF THE ORDER DATED 08.10.2021

1. That this Hon'ble Tribunal took up the above referred matter on 08.10.2021

and was pleased to pass the following orders:

“... Let DPCC take further action in accordance with law in
coordination with other authorities, following the due process. We also
issue noftice to the alleged violators-Respondent herein mentioned in
para I above. The applicant may serve notice by speed post. DPCC may
also serve notice on the said violators so that they have opportubity to
put forward their response, if any, before this Tribunal within one

month. ....”

2. That in compliance to the above mentioned orders, DPCC had forwarded the
orders of Hon’ble Tribunal dated 08.10.2021 to all the traders/ respondents on
26/10/2021 for appearing before the Hon’ble NGT . A copy of one such order

is placed at Annexure ‘I’.




‘2

DPCC had also issued recovery certificates to the concerned SDMs on
02.11.2021 for recovery of Environmental damages @ Rs. 50,000/~ each

issued on the vendors. One such recovery letter is placed at Annexure ‘II.

An inspection of both the sites was also conducted by DPCC officials on
11/11/2021 for knowing the latest status of the dust control measures taken on

both the sites. Copy of the inspection report is placed at Annexure ‘III’.

Based on the findings of the inspections, a DO letter was written by Member
Secretary DPCC to Deputy Commissioner (South East) on 03.12.2021 for
ensuring necessary action in the matter. Copy of the letter report is placed at

Annexure ‘IV’.
The action taken report may kindly be taken on record.

o
(Ajeeta Daya fgrawal)

Sr. Env. Engineer
(Delhi Pollution Control Committee)
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Dated: . é/,,,}h 5
To

Sh. Chirag,

Badarpur Trader Union,

Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

(Ajeeta Dayal Agrawal)
Incharge,

Encl: As above
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To,

Sh. Rajender,

Badarpur Trader Union,

Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business
of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for

necessary action at your end.

Yours sincerely,

u\ ﬁfk.-'f t‘zp
(Ajeeta Dayal Agrawal)
Incharge, (CMC-II)

Encl: As above
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To,

Sh. Satender,

Badarpur Trader Union,

Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors efc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 "Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

e
(Ajeeta Dayal Agrawal)
Incharge,

Encl: As above
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To,

Dated: ;'é/ﬂ’/zi

Sh. Pradeep Kumar,

Badarpur Trader Union,

Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble

NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

(Ajeeta Dayal gra(\nlal)(zﬁ"
Incharge, (CMC-II)

Encl: As abhove
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Dated: ;L[_/f o)1
To

1

Sh. Mahipal,

Badarpur Trader Union,

Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon’ble

NGT in OA No. 49/2021 "Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

u)h t&t ?L/

(Ajeeta Dayal gréwal)
Incharge, (CMCHI)

Encl: As above
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To,
Sh. Jitender,
Badarpur Trader Union,
Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044
Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business
of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.
Sir,
Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 “Bandhua MuKri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.
Yours sincerely,
@‘E ('Zp

(Ajeeta Dayal Agrawal)
Incharge,

Encl: As above
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To,
Sh. Manoj,

Badarpur Trader Union,

Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

(Ajeeta Dayal Agrawal) %,,
Incharge,

Encl: As above
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To

Sh. Vikrant Kumar,

Badarpur Trader Union,

Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business
of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,
Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon’ble

NGT in OA No. 49/2021 "Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for

necessary action at your end.

Yours sincerely,

Incharge, (CMC-II)

Encl: As above




BySpeed Post
s DELHI POLLUTION CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
il s 5th FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06

N visit us at : hitp://dpcc.delhigovt.nic.in
F.No.DPCC/CMC-II/NGT (OA No. 49/2021)/ ?/e- s

To,

Dated: » ( //“/lj

Sh. Rajesh Kumar,
Badarpur Trader Union,
Plot No. 07, Rori & Sand Market,

Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon’ble

NGT in OA No. 49/2021 “Bandhua MuKri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

el
(Ajeeta Dayal AEféWal)
Incharge, (CMC-II)
Encl: As above
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To,

Sh. Raj Kumar,

Badarpur Trader Union,

Plet No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,
Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble

NGT in OA No. 49/2021 “Bandhua Muksi Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

Encl: As above
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Dated:)\g/(b/zi
To,

Sh. Pawan Kumar (General Secretary),
Badarpur Trader Union,
Plot No. 07, Rori & Sand Market,

Main Mathura Road, Badarpur,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,
=

he
(Ajeeta Daya grawal)}’
Incharge, (CMC-II)

Encl: As above




BySpeed Post
DELHI POLLUTION CONTROL COMMITTEE

_ DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
iq”sﬁ 5th FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
Ny

visit us at : hitp://dpcc.delhigovt.nic.in
F.No.DPCC/CMC-II/NGT (OA No. 49/2021)/ | | ¢- & ’5

Dated::)\(;/'u,/zf
To,

Sh. Rajeev/ Sh. Sunder,

Plot NO. 1, Village & Post- Pul Pehladpur,
South-East District,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble

NGT in OA No. 48/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Crs” for
necessary action at your end.

Yours sincerely,

Encl: As above
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To,

Sh. Azad,

Dated:;zg/,,:hi

Plot NO. 1, Village & Post- Pul Pehladpur,

South-East District,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for

necessary action at your end.

Encl: As above

Yours sincerely,

hek

e~ 4

/.

(Ajeeta Dayal Agrawal)
Incharge, (CMC-II)
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To,
Sh. Raju,

Plot NO. 1, Village & Post- Pul Pehladpur,
South-East District,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business
of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble
NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

Incharge, (CMC-lI)

Encl: As above
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To,
Sh. Ashok,

Plet NO. 1, Village & Post- Pul Pehladpur,
South-East District,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble

NGT in OA No. 49/2021 "Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors® for
necessary action at your end.

Yours sincerely,

Incharge, (CMC-II)

Encl: As above
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To,

Sh. Manoj,

Plot NO. 1, Village & Post- Pul Pehladpur,
South-East District,
Delhi-110044

Sub:- Orders passed by Hon’ble NGT vide dated 08.10.2021 in OA No. 49/2021
“Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” regarding illegal business

of building material and use of heavy machinery like cranes, earth movers,
trucks, dumpers, trailers and tractors etc.

Sir,

Please find attached herewith copy of the orders dated 08.10.2021 passed by Hon'ble

NGT in OA No. 49/2021 “Bandhua Mukri Morcha NGO Vs Rajeev Kumar & Ors” for
necessary action at your end.

Yours sincerely,

]
b |-
i

(Ajeeta Dayal
Incharge,’ (CMC-11}

Encl: As above
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To,

The SDM (Sarita Vihar) A e 105'6'1
OLD Gargi college building , Lajpat Nagar-IV,
New Delhi 110024

T

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Chirag, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh. Chirag, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was engaged
in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Chirag, Badarpur Trader Union, Plot
No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 and the
same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

Il

(Ajeeta A w:i]} =
Incharge, CMC-II

Copy to:-

1. Sh. Chirag, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044

2. Master File
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Te,

The SDM (Sarita Vihar)
OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Rajender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh. Rajender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was
engaged in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Rajender, Badarpur Trader Union, Plot
No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 and the
same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

7
(Ajeeta AgFawal)
Incharge, CMC-II

Copy to:-

1. Sh. Rajender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044

2. Master File
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To,

The SDM (Sarita Vihar)
OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Satender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044,

Whereas, Sh. Satender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was
engaged in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Satender, Badarpur Trader Union, Plot
No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 and the
same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

(Ajeeta Ag¥awal)
Incharge, CMC-II

Copy to:-

1. Sh. Satender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044

2. Master File
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To,

The SDM (Sarita Vihar)
OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Pradeep Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand
Market, Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh, Pradeep Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand
Market, Main Mathura Road, Badarpur, Delhi-110044 (herein after referred as
addressee) was engaged in the activity of trading of construction material,

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Pradeep Kumar, Badarpur Trader
Union, Plot No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044
and the same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

&

(Ajeeta Agrawal)
Incharge, CMC-II

Copy to:-

1. Sh. Pradeep Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044

2. Master File
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To,
The SDM (Sarita Vihar)

OLD Gargi college building , Lajpat Nagar-IV,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Mahipal, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044,

Whereas, Sh, Mahipal, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was engaged
in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Mahipal, Badarpur Trader Union, Plot
No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 and the
same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

e
(Ajeeta Agrawal)
Incharge, CMC-II

Copy to:-

1. Sh. Mahipal, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-113044

2. Master File
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To,
The SDM (Sarita Vihar)

OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Jitender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh. Jitender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was engaged
in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Jitender, Badarpur Trader Union, Plot
No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 and the
same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

e
(Ajeeta A, av;al)
Incharge, CMC-II

Copy to:-

1. Sh. Jitender, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044

2. Master File
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To,

The SDM (Sarita Vihar)
OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Manoj, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh. Manoj, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was engaged
in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Manoj, Badarpur Trader Union, Plot
No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 and the
same may be remitted to DPCC.

"You are also requested to submit compliance report to DPCC within 07 days.

(Ajeeta
Incharge,

Copy to:-

1. Sh. Manoj, Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main
Mathura Road, Badarpur, Delhi-110044

2. Master File
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To,
The SDM (Sarita Vihar)

OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Vikrant Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand
Market, Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh, Vikrant Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand
Market, Main Mathura Road, Badarpur, Delhi-110044  (herein after referred as
addressee) was engaged in the activity of trading of construction material.

And whereas, an inspection of the addressce unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Vikrant Kumar, Badarpur Trader
Union, Plot No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044
and the same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

Incharge, CMC-11

Copy to:-

1. Sh. Vikrant Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044

2. Master File
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To,
The SDM (Sarita Vihar)

OLD Gargi college building , Lajpat Nagar-IV,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Rajesh Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand
Market, Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh. Rajesh Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was
engaged in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Rajesh Kumar, Badarpur Trader
Union, Plot No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044
and the same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

(Ajeeta Ag
Incharge, CMC-II

Copy to:-

1. Sh. Rajesh Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044

2. Master File
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To,

The SDM (Sarita Vihar)
OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Raj Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh. Raj Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044 (herein after referred as addressee) was
engaged in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Raj Kumar, Badarpur Trader Union,
Plot No. 07, Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 and the
same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.
(Ajeeta A ra(wag
Incharge, CMC-II

Copy to:-

1. Sh. Raj Kumar, Badarpur Trader Union, Plot No. 07, Rori & Sand Market,
Main Mathura Road, Badarpur, Delhi-110044

2. Master File




DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) @fﬁ /
Mﬁ"-_‘—-y" 4t & 5% FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 L/
visit us at : http://dpce.delhigovt.nic.in

DELHI POLLUTION CONTROL COMMITTEE /f‘""\

F. No. DPCC/CMC-II/NGT(O.A. No. 49/2021)/2021/ ))& &"'Liﬁ & Dated: ® 2 / 7 / 2

To,

The SDM (Sarita Vihar)
OLD Gargi college building , Lajpat Nagar-1V,
New Delhi 110024

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Pawan Kumar (General Secretary), Badarpur Trader Union, Plot No. 07,
Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044.

Whereas, Sh. Pawan Kumar (General Secretary), Badarpur Trader Union, Plot No. {7,
Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044 (herein after
referred as addressee) was engaged in the activity of trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Pawan Kumar (General Secretary),
Badarpur Trader Union, Plot No. 07, Rori & Sand Market, Main Mathura Road,
Badarpur, Delhi-110044 and the same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

b

(Ajeeta Ap a;w;al)
Incharge, CMC-II

c

Copy to:-

1. Sh. Pawan Kumar (General Secretary), Badarpur Trader Union, Plot No. 07,
Rori & Sand Market, Main Mathura Road, Badarpur, Delhi-110044.

2. Master File
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To,

The SDM (Kalkaji)

37, Tughlakabad Institutional Area,

New Delhi 110062

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Rajeev/ Sh. Sunder, Plot NO. 1, Village & Post- Pul Pehladpur, South-
East District, Delhi-110044.

Whereas, Sh. Rajeev/ Sh. Sunder, Plot NO. 1, Yillage & Post- Pul Pehladpur, South-East
District, Delhi-110044 (herein after referred as addressee) was engaged in the activity of
trading of construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Rajeev/ Sh. Sunder, Plot NO. 1, Village
& Post- Pul Pehladpur, South-East District, Delhi-110044 and the same may be remitted
to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

-

(Ajeeta AT w;d)
Incharge, CMC-II

Copy to:-

1. Sh. Rajeev/ Sh. Sunder, Plot NO. 1, Village & Post- Pul Pehladpur, South-East
District, Delhi-110044.

2. Master File
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F. No. DPCC/CMC-IUNGT(Q.A. No. 49/2021)/2021/ )1 & & e~ &2 __ Dated: &2 [11/72 )
To,

The SDM (Kalkaji)
37, Tughlakabad Institutional Area,
New Delhi 110062

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Azad, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District,
Delhi-110044. :

Whereas, Sh. Azad, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District,
Delhi-110044 (herein after referred as addressee) was engaged in the activity of trading of
construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Azad, Plot NO. 1, Village & Post- Pul
Pehladpur, South-East District, Delhi-110044 and the same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

(Ajeeta Agrawal)
Incharge, CMC-11

Copy to:-

1. Sh. Azad, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District, Delhi-
110044, :

2. Master File
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To,

The SDM (Kalkaji)
37, Tughlakabad Institutional Area,
New Delhi 110062

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
~ from Sh. Raju, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District,
Delhi-110044.

Whereas, Sh. Raju, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District,
Delhi-110044 (herein after referred as addressee) was engaged in the activity of trading of
construction material.

And whereas, an inspection of the addressee unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Raju, Plot NO. 1, Village & Post- Pul
Pehladpur, South-East District, Delhi-110044 and the same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

¥

Copy to:-

1. Sh. Raju, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District, Delhi-
110044.

2. Master File
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To,

The SDM (Kalkaji)

37, Tughlakabad Institutional Area,
New Delhi 110062

Sub- Recovery Certificate of DPCC towards Recovery of Environmental Compensation
from Sh. Ashok, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District,
Delhi-110044.

Whereas, Sh. Ashok, Plot NO, 1, Village & Post- Pul Pehladpur, South-East District,
Delhi-110044 (herein after referred as addressee) was engaged in the activity of trading of
construction material.

And whereas, an inspection of the addressce unit was conducted by joint team comprising
officials from CPCB, DPCC, SDMC and DM (South-East) and an Environmental Damage
Compensation of Rs.50000/-(Rupees Fifty Thousand only) was imposed on 01.10.2021.
However, the said amount of Rs.50000/-(Rupees Fifty Thousand only) was not submitted.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.50000/-(Rupees Fifty Thousand only) from Sh. Ashok, Plot NO. 1, Village & Post- Pul
Pehladpur, South-East District, Delhi-110044 and the same may be remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

s

(Ajeeta Ag a“;sl)
Incharge, CMC-II

Copy to:-

1. Sh. Ashok, Plot NO. 1, Village & Post- Pul Pehladpur, South-East District, Delhi-
110044.

2. Master File
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Dear i/\mv | &= R e —

v

\ —

As you are aware that an OA. No. 49/2021 titled Bandhuwa Mukti Morcha Vs Rajeev Kur'rmn and Otne
is before the Hon'ble NGT regarding dust controi from handiing -of consiruction material at SITE-1: - !uARP’
MARKET, MAIN MATHURA ROAD, NEAR TUGHLAKABAD METRO STATION, BADARPUR, REW DELG and
SITE-2: PLOTNO 1IN VILLAGE & P.S. PUL PERLADPUR, SOQUTH-EAST DISTRICT NEW DELHI.

In this regard a joint inspection was conducted by the officeis / omr!a!s of SDMC, DPCC, SDM, CPCB was
conducted on 07104 2021 and orders were issued on 01.10.2021 vide-no. DPCCICMC- uhNGT(OA. Nn
49/2021)/2021/10033& DPCC/ICMC-IIINGT (Q.A. No 48/2021) /2021/ 10031 to SDM, Sarita Vihar gnd SDi, ralkaji
respectively for ensuring the compliance of dust control meastires by all the vendors at the Site and for ensuring no
trading activity at the-site-till-the above said measures are implemenied. Simultaneously, all the vendors were fined
Rs. 50 OOO'each as environment damage compensation by DPCC on 01.10.2021

The matter was heard on 08.10.2021 by Hon'ble NGT ‘and in ‘compliance to the order; mqpcctlur was
conducted on 11.11.2021 by DPCC official at aforementioned SITE 1 1.and SITE 2, to check the atest statug, As 06
inspection_report it was revealed that nothing has been done to centrol ine dust pollution from the trasing activit;

afnrementinned SITE-2 as no polluuon conaol measures hfwe heen teken by the vendors. It shows the wota’non r\f
i il sued by DPCC w SDM on §1.70.2021. DPCC has aisa issien e recovery Ceriicars fur renive: » |
ED from the vendors on m pioon 02 11 ”ﬂ21 tn e ATF on wr.:cﬁhas -1;-‘1 neen received Vel

=

) As fer as aforementicned SITE-1 is concerned d-rst cor*tr:»l megsures have besn taken by the /endars
However, No ATR has been recmed on the recovery cerilf ua{eu |qued by EPL,C to SDIV on 3? 11.202%.

Through this letter, | reQLest your personal atiention in the miatier and to direct the concemad sHinials i
take necessary action as per the order issued on 04.10.2021 and iis continuous compliance basides lettel d;«.m
02.11.2021 regarding Recovery Certificate for recovery of Ew.rmrﬂert“‘ Damage Compensation and submi the
ATR accordingly in DPCC by 05.12.2021. :
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Shri Vishwendra, i - _7 :
DI, {South East) ' : B 1
Lajpat Nagar-iV :
New Delhi-110024
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